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A S CENTRAL ADMINISTRATIVE TRIBUNAL
S | | CALCUTTA BENCH -
U Ne.MiAL341 of 1998
(8.A.800 of 1891)
. Date of Order : 21.8.1598
Present : Hen'ble Mr.Justice S.N,Mallicks Vice-Chair men,
" Hon'ble Mr.S.Dasqupta Administrative Member.,
OR.NITYANANDA DE
Vs,
UNIOGN OF INDIR & ORS.
For the applicant : M .Samir Chosghs counsel,
For the respondents: Mrs.Uma Sanyals counsel,
- ORDER
SN, malliCk’ VoCO
In this miscellaneous applicatien the applicant hag prayed
' . - fer an order staying the epsratisn of the purpor ted order

aaﬁed 27.4.19§8 passed by the Jeint Secretary (E)» Railuay
'Beard) as per annexurs 'X=1', till the dispesal of G.A.800

of 1991,

2. By the said order it hag been cemmunicated to the applicant
uﬁe-retiped befors the Filing of the ﬁ.A. that en censideration
af the'feport ef the inquiry officer and mfher recerds of the
cédser the President hds come to the conclusion that the charge
hag been proved against him ane he hés‘accordingly decided té
withheld the DCRG and Full pensien of the applicant.‘

3. It should be recalled that in 0.A.800 of 1391, the applicant

hag challenged ﬂ1eyjlpartmgntal proceeding., It is submitted
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by Mrs.Uma Sanyal, ld.counsel appearing on behalf of the respon-
dents) that as there was no interim order restraining the
respondents to preceeding uith the proceedingn the final order
hag beesn passed,

4y As th? very disaiplinary'proeaeding is the subject matter of
adjudication in ﬂﬁé OsAss we think it preper that the respondents
should be directed not to give effect to the arder dated 27.4.1598
till the next date of hearing of the Q.A. i.@. 7.1.1989,

S. We order accerdingly.

6., This M.A, stands disposed of . NO Order is made as to costs.
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(5.Dasgupta) . (8.0 FR1lick)
Administrative Member , Vice-Chairman
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